














previously undergone  hall be treated as detention in a 
Refbrmatory Scho'ol; 

order any youthful offetlder-. 
( a )  t o  be  discharged from a Reformatory School ; 
(Q) to be removed ffomone ~ e f o r m i t o r ~  Bchool 

to another such school situate within. the 
' territories sub,ject- to such Government : 

Provided that the whole period of his deten-. 
tion. i'n a Beformatory School shall not be 
increased by such removal; . , 

15.- (1) The Qovernb< Qerrel;al la .Council mag 
by general or specTa1 or&? &iirec$ th%t aany Reforma. 
tory School situated in one p~ovin&&shall be available 
for the reception of youthful offenders directed to be 
sent to an-y Reformatory School by a r~y  Court or 
Magistrate in  any other province; 

(2) Any such orcler may also,. provide for the 
removal of the youthful offen.der, a i d  the cost of his 

16. Nothing contained in  the Code of Criminal 
, Procedure, 1882, shall be construed to avthorise any 

Court or Magistrate to alter or reverse in appeal oi  
revision any 'order passed with respect the age of. a 
youthful offender or the substitution of an order for 

detention 
0 2  

. .- 

Persons 
found .to be 
over elghteen 
years not to 
be detained 
in Reforma- 
tory Sohools, 

Disoharge or 
removal by 
order of 
Government. 

Power to 
Governor 
General in 
Couuoil to 
direot use of 
Refprmator- 
les In one pro- 
vince for re- 
ception of 
youthful of - 
fenders f ~ o m  
another. 

Certain orders 
not-subjeot to  
appeal or re- 
vision, 
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detention in a Reformatory 8cG01 for transportation 
or imprisonment, 

17, ( I )  For the control and management of every 
Ref armatory School, the Local Government ' shall 
asppoint either (a) a Superintendent and a Committee of 
Visitors, or ( 6 )  a Roard of Management, 

(2) Every Committee and every Board so a point- 
ed must consist of not less than five persons, oi!whorn 
two at least shall be Natives of India. 

(3) The Local Government may suspend or remove 
any Superintendent or any Member of a Committee 
or Board so appointed. 

18. (1) Every Superintendent so appointed may, 
with the sanction of the Committee, by licease under 
his hand, permit any youthful offender sent- t o  a 
Reformatory School, who has attained the age of four- 
teen years, t o  live under the charge of any trustworthy 
and respectable person named in the license, or any 
offlcer of Government or of a Municipality, being an I 
employer of labour and willing to receive and take t 
charge of him, on the condition that the employer 
shall keep such youthful offender employed at some 
trade, occupation or calling. 

(2) The license shall be in force for three months 
and no longer, but may, at any time and from time 
to time until the expiration of the period for which 
the youthful offender has been directed to be detained, 
be renewed for three months at  a time. 

19. The license shall be cancelled at the desire of 
the employer named in the license. 

20. If during the term of the license the em- 
ployer named therein dies, or ceases from business ar 
to employ labour, or the period for which the youth- 
f ul offender has been direoted to be detained in the 

Reformatory 












